X ' T DAL 1374797 T I
Betwean: _ Dated:8,141998
MeAgamma «« Applicant.
- Aﬂd y

1. The Superintendent, Govt., Railway Dispensary,

South Central Railway, Cuddapah,
2, The Railuay Secretary, Govt, of India, |

New Delhi, : . 4
\
|

3. The Chief Personal Officer,
Sauth Central Railway, Railnilayam,
Secunderbad,

4, The Divisienal Railuay Manager,
. South C_ntral Railuvay, Guntakal

Bailuayabivision, Suntakal,: . e ﬁespundents.
Counsel Por ths Applicant ¢t Miss, B.Nallesuari,ﬁdﬁr'P“EN“J‘“T
Counsel for the Respendents + JsRsGopal Rao
C ORAM 2

THE HON'BLE MR. H.RAJENDRA PRASAD : MEMBER (A)
: AR L i e
\

THE TRIBUNAL MADE THE FOLLOJING ORDER s

Nons praesent for the applicant, Heard Mr. J.R.Gopal Rao
for tha respoendants,
Despite sevaral epportunitiss pravided counsgl far the

applicant has net put in her appgarance. Tha case ig dismissed
for default,
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» VIN THE CENTRAL ADMINISTRATIVE TRIBUNAL. : HYDERABAD BENCH : WYDERABAD.

@W%(

/,'_\ .

'\)Z




0A.1374/97

Caopy te:-

1. The Superintsndent, Govt, Railway Dispansary,
Seuth Central Railway, Guddapah,

2. The Railway Secretary, Gevt, ®f India, New Delhi.

3. The Chief Personal Officer, South Central Ralhuay,
Railnilayam, Secunderabad,

4., The Divisioenal Railuay Nanagsr. Seuth central Railway,
Guntakal Railway Dlvisiin, Guntakal,

5. Ong cepy tnMiasB.Nallasuari, Advocate,CAT,, Hyd.

6, Ons copy to Mr, J.R.,Gopal Rao, SC for Rlys, CAT., Hyd.
7. 0Oneg copy duplicats,
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IN PHo ChiTyRAL ADMTRISTRATIVE TRIBUNAL
HILERABAD BENCY AT HYUERABAD

THL I~‘ON'~LL MR . H hAdENDRA PEASADsM(A)

1

-1 rc

DATEDs %_ | -100%

-eRDbR/&UQGML,_

o.{c\.No. A /8;747 % T~

TehoNo.. 4 ow.p )

e .

Adnitted and Interlm dlrectlons
Issued. g

- " Aliowed

: bisposed of with dijrection
Dismisseq, |

Dismissed as wi_th'draw‘nm
Dismissed for Default,

P N | | Ordered/Rejected. | |

N¢ order as to costs.

bvm,

Wm wﬁmw ,
Coatpaf %ﬁmxﬁhm Tribunat |
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Forgre ramdte ,_
HY AHABAD BENCH J

B R

L.




-

: {

s:;(ﬂ THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

.

ﬁ M.A.NO. 158/98 in O.A.1374/97.
* Date of Order:9-3-98
" Between:
M.Ademma. ' -
.o dpplicant,
and
1., The Superintendent,
Govt.Railway Dispensary, SC Rly,
Cuddapah, _ .
2. The Railway Secretary, Govt.of India, N
New Delhi. o
. 3. The Chief Personal Officer,
~ SC Rly, Railnilayam, Secunderabad.
4, The Divisional Railway Manager,
SC Rly, GuntakalrRailway Division,
Guntakal .
oo ' Respondents.

For the Applicants: Ms. B.Malleswari, Advocate.

For the Respondentss Mr.J,R.Gopal Rao, SC for Rlys.
Q0 RAMs . .
THE HON'BLE MR.H,RALJENDRA PRASAD : MEMBER({ADMN)

The Tribunazl made the following Orders- _
Heard Mr.B,Ramana Murthy for Mrs.B.Malleswari '

ahd Ms.Shakti for Mr.J.R.Gopal Rao for the Respondents,

In view of the circumstances explained in the M.A.
OA is restored to file, Ms.Shakti on behalf of Mr.J.R.Gopal Rao
submits that reply to ready to be filed in the main O.A. and the
;ame has been filed today. . Thus the -M.A. disﬁosed of., List it

on monday b.e.,16-3-1998,

. gUV 4
K _

Deputy Registrar.

The Superintendentk Govt. Railway Iispensary

2. The Railway Secretary. Govt.of India, New Delhi.

3, The Chief Personal Officer, SC Rly, Railnilayam, Secunderabad.
4, The Divisional Rly.Manager, SC Rly, Guntakal,Rly.mvision,Guntakjl.
5, One copy to Ms.B.Malleswari, BAdvocate, CAT. Hyd. '

6. One copy to Mr.J.R.Gopal Rao, sCc for Rlys, CAT.Hyd.
7. One spare CcopY. '
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IN UHL CENTRAL ADMINISTRATIVE. TRIBUNAL
EYLERABAD BENCH AT HYDERABAD

THE HON'ELE MR.H.RAJENDRA PRASAD: M(2)

- L0C

| DATEDsq - -199‘3

F*L(DFR/G‘U'D@W::N&I :
ML./R:—A—.,&,,.A.NO» ']58 [C(%
‘ in
'‘O.4.No, ’\_’J)ﬁu\c\]
TgiuNO. | . Gw.p )

Adnltted andi Intﬁrlm directions

Issued,. **““““‘-H_

" Allowegd \L54 o [Q?\qbljtjz

Disposecd of with direction
Dismissed.
Dismissed as withdrawn
Dismissed for DEfaulF.
‘Ordered/Rejected. |

No order as to_costs.

Tty e |
HWSsABAD BE'SR
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¥ IN BE EnTRAL AnInISTRATIVE TRIBUNAL AT Hrmmam
04A;10,1374 OF 1997,"
o
Bz tween; ;
: ! -
M“ da‘mma? . ‘ ' . jooo { PLiCant.
and’ o

'8 4CFailway,,

T ATESTOR, j ' IE mﬁtﬁf
o | 0 720 FHE A
' ‘ & Aca tod gosa

Governrrent R-a:.lway Dispensary. :
Cuddapah Bailways, X 1

Cuddapall & 2 others, ‘s 0o X& Spondents,.
" RLPW STAEME NTEIED ON BHAIF ¢ TH: BESEONENTS

1, kenka® sussli /o .k, Mibpanna 0cas Gty
Servant, R/0 Guntakal do heI2by solemnly affirm and stat as fola
}oﬁsz _ | | i .
1} I am working as Seniox Divisional .'Ebrsonrial Gfficcxr South
Cbntral Raa.lwa’, Guntakal di‘Vision at Gunta.kal @& aling with the
subject mat®er of the ca® and as such I am vpll acquainted with
th2 facts of ths Casa, I am filing th.i.s naply stattment on my
abehalf and of othar responchnts also as I am authorised to dbo so,
2) I submit tha‘t 1 have gorne through the E.A. and submit that
all the material allegations made thersin ar® not trwe and
corrzct and do aot disclos2 any valid or tenable grounds to grant
reljsf prayed for in e 0.4, The ma’crax::i.a.}.fj aJ;.}.ocafions mada
thers in which are not specibicaily admittaé bersin shall ke |
deemed to have keen & njed by the msponebnf:a,

3) In 2ply to iaai:agram-e of the Q. it is] submitied that the
applicant Smt oMoAdanma, * s husband sﬁ; m.mnifupam was appointed
as sanitory khilasi, in"South Gntral Raa..l.wa,y Guntakal division
und:r the ontrol of Health Inspectr/on pay Rs,196 Scale

RS ,196.232 (RS) mx.&igq.muupaxukaiavamd the following

le ave during the year 1974, | ‘

S S i
LW B §enier Divizional Personnei Gfflesd
- , - Yotk Ceatral Railway. Gastekal:

@0 BH @ JaER
st wea 193 J oS
tast. Personnel Office
2, Cs Prioy/Gualcle?

2
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04_01.74“

23-02-74
10-03-74
01-04-74

07-04-74

26204.74

26,05.74

~0 20 674

21,0674
28,06,74

17.10,74

3140 1.'74
05 .0 2.15

iy -

L SRy

to 15,1,74

to 2642474

t 14.03,74
o 06-04-74
1604474
to 05.05-74
to 27,05.74
to 07,0674
to 2306474
to 16410474

to 16411,74

to 04,02,75
to 08 +06 .75

. = 12 LAP
= 04 Sick

iOSAb
= 06 Sick

= 10 ab
=10LAP

=02%b

= 06 Sick
= 03 Sick

= 111 Ab
= 30 Ab

% 05 LAP.
= 124 Ab,

1t could b2 seen from the above that ‘i:he employee haA,aVa:..l.ed

LAP £rom, 31,1,75 to 442475 = 05 days and ¢ was undeT un.authori.
s24 absenc continuously £rom 5,2475 onwards it clearly shows

stated bythe applicant Smt.M.Adamma,

‘that the employee was not disappeared/missing £rom 1974 as
As @ r Railway Boards

18t NoF @) II/86/FN-1/17 dated 19,9,86(%erial Circular
No,149/86), e kenitits dnds x ssttkamsnt‘ths can e extnéd

duly obs1ving te fcl.l.owing formalz.t:as.

i, e fanily must lodge a mEpokt with ’&B‘ c:pncernad po;icé

_ ta the family members (asaer the nomination mada by the employee)

-station and obtain a IBport that the employee has not en
tracd atter all afforts had bgen made by the poliee,

2, &n indenity Fond should be taken from the nominse/d2pendnts

of te emp;oj'gee that all payments will b’ adjust®d against

the payments dwe to the empioyee in case he appears on the

*x scere and make s any ¢claim,

3, Also legal heir ertificate has to ke produceé by Smt,adamma

for reeiving the = ttlenent d’tBS.

ATE 5 ToR

Gl 15 é‘éﬁ

&ftr] we Toil e

‘FN- Personnal Cffico
5 e Ociherev/Gunoha!

mmn;:/n'{i“p

S 'SR -6.10 5 257

gem A W sy

8enier Divizional Personnel Offtert
Couth €ontrel Hailwey, Gente'sedy

@
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/31
The B rmination ordrs infavour of Sri M,Thirupal, was not

isswed by the administration sine the FIR. (First information 1= port)

report £rom the police has not keen subnitted by te £auily memlers .’

till date,

comre ction Smt,M,Adamma wife of Sri m,Thirupalu has been advisd
to submit FIR Import vide this offie letlex Nq.G/P.64a/§ /8.5
1374/97 4t,4,12,1997 to pro:ss the ca= for sétuément dwe s,

4) In I'Bp.l.y to para 6(b) I.t is submittzd that as the FIR (First
 information IBport) from the polie station as ' re quired ‘under the
rules, has not been sulbmitted by the applicant, and ®rmination
‘orders a® not issuad y te Rai.l.way Adn:.nz.stratlon, e sattl..uent:
" dee s may not e possib;le to arrange o the appl:.cant De gth '

ertiticat subnit®d from No—tafy has no Valw and cand € ke

talen as an athentic o,

fxom the Bevenew authority only,
above Slnt,M.Adau!mé,‘ has to submit FIR mport to this offie for
arranging sett;exients dwe s, ;
5) In mply to para 6(c of the 0.4,
re e ipt of the I=levant documents as almzady stated above such
as FIR, indemni'b,;(- bond and legal heir cnrtifiéate etc, from the
famiiy members of Sri m,Thirupalu, the' @tt.l_e:c}ent dwes and otter
keretits shail be extepeed as [er the russ in rorc,

Ia view oF the above statea b’acts aud circtﬂ‘mistances it is pray-
ed that the Hon'bie Iribunai may ke p.teaéa to dismiss the 0.4,
NO, 1374797 as a.&;viaea o e rits a/nﬂ/paés such other ordéer or (.)IGBIS.
as Hon‘f_b.ge Triburia+, may b2 «eem it and proper i circunstane s |

ok the-case,

Sworn and signed’

his signasture on. this

on day oT 1998
in my pE=aee,

ATESTOR,

AU FH & JidaF,
sfev gea WE Y5
(o, Porsonnet Qifice.
D C, Brilveay/Gunio"

The question of issuing termination ordersr\ In this

The death @rtiticat has to k& producd

In te circumstanes explaimd

It is ®itarated that on

gfie tm taa qara
Senier Divi orul rersonnol Offies
Seath Ganwel Railway. Guntekah

(
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e Sple Council to A.P. and Govi. Plaader APAT

. Thzough Spl, messanger ég)

pelice Department

Froms | . | Tos

Sri Govind Singh, IPS., ™e Standing Coursal,
Supdte ef Polico, - for the State of A.P.,
CUDDAPAH, HYDERADBAD,

Ce NOo1986/C1/98 datad;6-8-98.

Siz,

Subge Miscellareous aepplication No.346/98 in
Original Application No.1374/97 fFiled by
Smt. M. Adomma ~ Report semiing of « Reg.

Refse 1, MeA. N0034_5/93 iR DeAs N901374/97 in
Contral Adninis~trative Tribunal, Hyd.

- 2¢ Telsgram dt.5-8-98 of Sri P. Naveon Rao
Hyderabad .

* . .
,I"am'to state that old racerds of l:o.ddépah I Toun PuSe

have twan verified and fourd mo case urdar:man mise ing was
registered on the conplaint of Smt. M. Ademma regarding missing
of hor Mok huwbard, This fact may plesse B brought tc the notjce

of the Central Administrative Tribunal, Hyderabad.

N .

72.:-3 faithfully,

Nkotts
gor SU;:stJ:ItLl oT Police,

&C UdD AP AH,:
27 éﬁ?{
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:; HYDERABAD BENCH3:

‘AT HYDERABAD |

0:A.No, 1374 OF 1997, Date_of Order :14-8-1998, |
Between : |
M, Aderma, | .o App'licant

anpnd

1. The Superintendent, Govt. Rallway
Dispensary, Cuwidapah &$,C.Railway,
Cuddapah District,

2. The Railway Secretary, Govt, of India,
New Delhi,

3., The Chief Personal Officer,
South Central Railway Department,
Rail Nilayam, Secunderabad,

4, Divisional Railway Menager, S,C,Railways,
Guntakal Railway Division,Guntakal,

5, The District Superintendent of Police,
District Police Office, Cuddapah,Govt,
of A&,P,,Cuddapah District,

6, The Mandal Revenue Officer,Govt, of A.P,

Revenue Bepartment, Cuddapah,Cuddapah
District,

{Note sRespondent no,5 and 6 impleaded,

vide Order of Court dt :14-8- 1998 in
.No,346 of 1%98),

.. Respondents
COUNSEL FOR THE APPLICANT ;3 Mrg.B.Malleshwari
COUNSE L FOR THE RESPONDENTS: Mr,J.K,Gopale Rao,SC forRly,
' ; Mr.P.Naveen Rao,S.C.foraP,

o e oS . e B

ORAL ORDER (AS PER HON'BIE SRI H.RAJENDRA PRASHD, MEMBER (A) )[

Heard Mr.B,Ramana Marthy for Mrs,B.Malleswari for
the Applicant, M3,Shakti fer Mr.J.R,Copala Rao, the J.earned
the
Standing Counsel for Railways, and Mr.Phaniraj for Mr,P. Navegn-

Rao on behalf of the State Gowvernment,

0000.0.2




)

2, The applicant is the wife of one M,Thirupslu,

who is said to have been employed as Sweeper several
years ago, It is stated that he disappeared from his
~house some time in 1974, and has not been seen since,
Thereafter, the applicant had been making representations
to the authorities for the grant of Family Pension and
such other benéfits as may have been due t¢ hexr husband
on the assumption that his whereabouts were not known
and that he was untraceable for leng years, Her request
was turned down by the ResSpondents since the applicant
could not furnish any salient details of the service of
her missing husband, They Were not in & pesitioen, more-
over, to decide whether she was requesting for Family
Pension er Exgratia Pension, and nothing could, there-
fore, be decided without knowing the full particulars of

Thirupalu's service under them,

3. In their counter-affidavit the Respondents, however,
admit that the said Thirupalu was appointed as Sanitary
Khalasi im South Central Railway in Guntakal Division,

and was seen to be frequently on leave or absent due to
sickness., They were unable to proceed in the matter
because the family of the missing empleyee did not seem te:i
have lodged any ccmpLaint'with the concerned Police Station
and to obtain thereafter a report from the Police autho- |
rities that the misSsing employee had not been traced
despite efforts made in this regard, No FIR secemed to

have been lodged with the Police Station at all and it

was, therefere, not feund possible to arfange for the

Gny :
settlement of dues or to sanction kind of pension, The
~




(s
-3

DReath Certificate, issued by a notary, was of nc value
and inadmissible for the purposes of grant eof relief

being claimed,

4, It is submitted by {:he applicant that she had made
a complaint to the Superintendent of Police, Cuddapsh,

on 16-6-1988 armd 6-1-1989, and that she was asked by the
Bistrict Police office, vide their Ietter No,B2/585/89,
dated :21-4~-1989 to register a complaint with One Town
Police Statien, Cuddapah. It is, however, revealed by
the Superintendent of Police, Cuddapah in his Ietter No,
C.No,1986/C1/98, dated $6-8-1998, which is preduced by the
learned Additional Standing Counsel for the Government of
AP, that 01d records of Cuddapah I ToWn Police Station
had been verified but no case was found under missing
persons category in respect of the applicant's husband,
The leamed Counsel for the applicant now produces a com-
plaint dated :16~-6-1988 t0 the same Superintendent of
Police, a copy of which was duly submitted, amng others,

to Circle InSpector, 1 Town Police Station,

5, It has not so far been established on account cf
police enquiry that Thirupalu was not traceable and
because of this the respondents are not able to proceed
further in the matter, It is open to the applicant te
pursue the case with the concerned Police-authorities
with a view to getting an enquiry made and obtaining a
report concerning her missing husband, On getting such
a report she will have to approach the authiorities with

a suitable request im regard to¢ her claims, and the same e

shall be examined by the Respondents,

6. Thus the OA is disposed of, No costs, ‘
|
|
|

(H.RAJEND ASAD ) 7
MEMBER (AD1MY) ij T
Dated sthis_the 14th day of August,1998 ﬂw 4
ﬁgﬁ Dicated to stenc in the open Court Wﬁw



O,A.1374/97.

To

1. The Syperintendent, Govt. Rly.Dispensary.
Cuddapah SC Rly Cuddapah. I}lst. ,

2. The Railway Secretary,
Govt. Of India, New Delhi,

3. The Chief Personal Cfficer,
SC Rly Dapt., Railnilayam, Secunderabad.

4. The Divisional Railway Manager, SC Rlys,
Guntakal Railway Division, Guntakal,

5; The mistrict Superintendent of Police,
bPist.Police Office, Cuddapah,

6. The Mandal Revenue 'Off.i.cel; Govt,of A,P,
Revenue Dept, Cuddapah, Cuddspah IDist,

7. Cne copy to Mr.B.Malleshwari, AdVOCate,CA’?.Hyd.

8« OCne copy to Mr.J.ReGopal Rao, SC for Rlys, CaT.Hyd,.
9. Cne copy to Mr P Naveen Rao, Spl.Counsel for A.P.Govi,CAT,.Hyd,
10, One copy to HHRP.M.(A) CAT.Hyd.
11, One copy to DR{A) CAT.Hyd.

12. One Sparé COpYe

Pvine




PVM,

 THE HON'BLE MR.JY

IN 5 CENTRAL ADMINISTRATIVETRIBUNAL
HYLERZBAD BENCH AT HYLERABAD

STICE

VICE-CHAIL RMAN
D

THE HON'BLE MR.H.RAJENDRA PRASADsM(A)
DATED: {J\-B -1998.

)
OREQR/JUDGMENT

M,A./R.A4./C.ANO,
inl-

o.a.N0. 1 RN “C(‘) .

. T.a.No. | - (Wapo )

Admitted ang Interim .3irections

issuc\d. :
}

AlloweW,

Disposed of with directions
i

e ————

Dismijssed.
Dismilssed as withdrawn,
|

"

Dismissed for Eefaplt.
Orcdered/FRe jected. |
No order as to costs.

0

gy SERy g
Cequal Administratiya Tribume}'

.} 797/ DESPATCH .
T8 NG WD

RTUAIT "t
HYDERABAD BengH
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' r'Jy APPLICATION FILED UNDER RULE 15 (1) OF CENTRAL ADMINSTRATIVE
’ RULEB , 1987 !
i | ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , HYDERABAD.
MmaNo. 1SS OF 1998

-,.-‘r.\ . m | |
/,;J o i -o;a;ﬂa. V???t\ OF 1997,

BETWEEN 3

_AND

1. The Superintendent, Govt.Railway Dispensary "
South Central Railway, Cuddapah and 3 Othexrs,. «» »RESPONDENTS

GHRONOLQGICAL EVENTS

S1.No. - Description aArnnex.No. Page.No

i. Miscellanious Application - ‘ 1 %o 2
2. order Copy of the Hon'ble Tribunale 3

/4§,/%é;ﬂ%QMM4f. “ qﬁéﬁoﬁqL’

COUNSEL FOR THE APPLICANT SIGNATURE OF THE APPLICANT




GEFORE THE HON'BLE CENTRAL ADMINISTRATIVE T#RIBUNAL
K HYDERABAD -
M.ANO. 15% oF 1998
™
QeAeNO. 114U OF 195?

3Emmstg g =

M. A éemma.hge. 50 Years,
/0. M.Tirupalu,
DI No, L/BOG—?ii
ramukka Pa o
gigd apah. ! ’ * +APPLICANT
AND '
1. The Buperintendent,
GOVt. Railway Dispensary,
South Central Railway,

2.  The Railway Secretary, Govt. of India,
New Delhi,

3. The Chief Personal Officer,
Bouth CentralRailway.
Railmilayam, secunGErabad.

4. The Divisional Railway Manager,

South Centiral: Rallway, Guntakal 7 _
Railway Division, Guntakal. « s RESPONDENTS

BRIEF FACTE OF THE CASE _

The main 0.A. is filed questioning the
in action of the respondents in not releasing the Family

Pension to the Applicant.

1. It is submitted, I am the Applicant in the
main O.A., No. 1374/97 . I filed the above Q.A. to realease
the Family Pension, Pension benefits under the Compasgionate
Pension scheme, It is submitteé that when the case is coming
for Admission on 21/10/97., The Hon'ble Bench of tnis Tribunal
ordered Notice Before Admission and post after 6 weeks. Again
it was adjourned and posted after 3 weeks on 17/12/97. It is
submitted after completion of 3 weeks it was coming the list
and the same was not known to my counsel, becaguse he is

out of Station for a period one week. Therefore the is not

"002




_ ‘-"" p't

appeared on 8/1/1998 , when the case iz called for due to

my counsel. o~d Mok 9§ have ndt Suppresved any moeriod Joth .

——

Non’appearance of my Counsel, the Hon'ble 3ench of this
Tribunal, Dismissed the C.A. for Défaﬁlf on 8/1/1998,

It is suhm;tted'when they verified in the section it was
dismiszed for Gefault on 8/1/1998 . and the same may be infoimed

to me after receiving the order copy d+t. 13/1/98,

2a ' it ie submitted that due to Non=-appearance of

my ccnnsél, the case was diemissed for defsult, Immediately
after receiving the same from my counsel, I rusih to approach
before this Tribunal for filing the restoration petition

UnGer Rule 15 , Yub Rule 9 ' of Central Administrative Tribunal
Act Rules 1987. It is submitted that unless the case is restored

4 will be put to severe and irreperable loss.

3R, RELIEF: Under these circmistances it-is Prayed that the
Hon'bkle Tribunal may be pleased to Restore the éase and
hearing the casge on merifg*and pass such other order or orders
as the Hon'ble Tribunal mé§ desms £1t and propexr under the
¢ircumstances of the case.

_VERIFICAT ION

: aged- 50 Yee—3 ‘
I, Miademma, gbove named gpplicant
Go hereby declare that the paras set out above in true to

my knowledge and beleiving to bb true on the legel advice of Z&ﬂZL-

RO

Counsel for Applicant, Signature of the applicant.
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Railway Division, Guntakal. e+ RESPONDENTS
Counsel for the Applicant ? Miss.;EsMalleSWaris Not Present.
Counsel for the Respondents ¢t J.R.Gopal Raoca
' CQRAM&

¥ | - 3~

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH

 HYDERABAD
| 0.ANO, 1374797
BETQQQN: . , - Dated: B«1~1998,
M.Ademma.‘ : : «» Applicant,
And

1. The Superintendent, Govt. Rallway Dispensary.
South Central Railway, Cu&napah.

2. The Railway Secretary, Govt. of India,
New DRelhi.

3. The Chief Personal Qfficer,
South Central Raillway, Ruilnllayam,
Secunderabad,

4, The Divisilonal Railway Managex,
South Central Railway, Guntakal

THE HON'BLE MR, H.RAJENDRA PRASAD : MEMBER (&)
. ® & & .

THE TRISUNAL MADE THE FOLLOWING ORDERg$=

A S S WS S R S e A S S e A i i N S A i e gy o S AP ain i S

None Present for the applicant. Heard Mr,J.R.Gopal

Rao for the respondents.

Respdte several opportunities Provided counsel for
the applicant has not put in her appearance. The case ig

dismissied for defaulf .

53/= xx
DR{J)
Certified to be True Copy
sﬁa/« ,

Dt. 13/1/98



< - S N N
qr*:: Goed IR ;f} S“F’? BUFLWB?

- SINGLE MEMBEH CASE
/FI’JLWAY \! .
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COURSEL FOR THE APPLICANTS. =

9.Q wa @m

HMr,ADL. STauDIL\JLJ CO‘UNS.E;L FOR C.G.RLYS.




APPLICATION PFILED UNDER RULE 15 (1) COF CENICRAL ABMINETRATIVEV

RULEB , 1987

T THE CENTRAL ADMINISTRATIVE TRIBUNAL , HYDERABAD.
Vo BJNC. YS§&  oF 1998
I

c.a.8c. 1MW or 1997,

M.Ademna. | + «APPLICANT
AND

1., The Superintendent, Govt.Railway Dispensary,
South Central Railway, Cudda;ah ‘and 3 Others. ,.RESPCNDENTH

CHRONCLOGICAL _EVENIS
Sl.No. Description Annex.No, Page.No
1. Miscellanicus Application . 1 toc 2

2e Crder Copy of the Hon'ble Tribunal. 3

/6»,}{§u%{ﬂuwﬁ, M ?&E%)il%k\

COQUNZEL FOR THE APPLICANT SIGNATURE CF THE APPLICANT




T"*J BEFORE THE HON'BLE CENTRAL ABMINISTRATIVE T/ERIBUNAL
HYDERABAD
M.A.N0. Y5 § oF 1998
. | IN

0.a.80. Y2TW oF 1993

BETWEEN: -

M.Ademma,Age, 50 Years,
W/0. M.Tirupalu,
Dr.No. 1/306-B,
Yerramukka Palli,
Cuddapah., « « APPLICANID
AND
1. The Superintendent,
GOVt, Rallway Dispensary,
South Central Railway,
Cuddapah.

2. The Railway Secretary, Govt, of India,
New Delhi.

3. The Chief Personal Officer,
South CentralRasilway,
Railmilayam, Secunderabad.

4. The Divisional Railway Manager,

South Central Railway, Guntakal ;
Railway Division, Guntakal. . ee RESPONDENTS

TR P e S e S S S Sy S A P P S v - —

; The main 0.A, is filed questioning the
in action of the respondents in not releasiﬁg the Family

Pension to the Applicant.

l. It is submitted, I am the Applicant in the
main O.A. No. 1374/97 . I filed the above 0.A. to realease
the Family Pension, Pension benefits under the'Compassionate
Pension scheme. It is submitted that when the case ig coming
for Admission on 21/10/97, The Hon'ble Bench of this Tribunal
ordered Notice Before Admission and post after 6 weeks. Again
it‘was ad journed and pested after 3 weeks onl17/12/97. It is
submitted after completion of 3 weeks it was. coming the 1list
and the same was not known to Iny counsel, because he is

o¥t of Station for a4 period one week., Therefore She is not

el




2. - It .s submittecd that due to Non-appearance of

%W@Ww M of &2

appeared on 8/1/1998 , when the case is called for due to

Non appearance of my Counsgel, the Hon'ble Bench of this

Tribunal, Dismissed the C.A. for Deﬁaﬁlt on 8/1/1998. /

It is submitted when they verified in the section it was

dismissed for default on 8/1/1998 and the same may be informed

to me after receiving the order copy dt. 13/1/98;

my counsel, the case was dismiszed for default, Immediately
after receiving the same from my counsel, I rush to approach
before this Tribunal for filing the restoration petition
UnderlRu;e 15 , Sub Rule 9, of Central Administrative Tribunal
Act Rules 1957. It is submitted that unless the case is restored
I will be put to severe and irreperable loss.

F: Under these circnmstances it is Prayed that the

W
4

>e]
Jes]
fea
I
H
jcd]

Hon'ble Tribunal may be pleased to Restore the case and
hearing thé case on merits and pass such other order or orders
as the Hon'ble Tribunai may deems f£it and proper under the
cirCumstanéeslof the case.

VERIFLCAT 0L

A T e A e O ait = i i

1, M.ademma, above named applicant

do hereby decldre that the paras set out above in true to

my kncwledge and belesiving to bd true on the legasl advice of
my counsel. cnd Fhok 8 have ndt Suppreked any makeninl o LU

Counsel for Applicent. Signature of the Applidant

|
|
|
|
|

|
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

HYDERABAD
0.A.NO., 1374/97

BETWEEN: ) . Dated:s 8-1-1998,
M, Ademma, »» Applicant.
- And

1. The Superintendent, Govt, Railway Dispensary,
South Central Railway, Cudoapan.

2. The Railway Secretary, Govt. of India,
New Delhi. :

3. The Chief Personal Cfficer,
- South Central Railway, Railnilayam,
Secunderabad.

4. The Divisional Railway Manager,
South Central Railway, Guntakal

Railway Givision, Guntakal. .. RESPONDENTS
Counsel for the Applicant ; Miss. B.,Malleswari., Not Preser
Counsel for the Respondents : J.R.deal Raoc.
CORAlM:

THE HON'BLE MR. H.RAJENDRA PRASAD ~: MEMBER (A)
®* O ® %

THE TRIBUNAL MADE THE FOLLOWING ORDER:

e e T e} D e R s O e e ek sy A e Y e T Bl i Wl 2t R

None Present for the applicant., Heard Mr.J.R.Gopal

Rac for the respdndents,

Despdte several opportunities Provided counsel for
the applicant has not put in her appearance. The case is

dismissied for defaulf .

S8/~ x:x

DR{J)

Certified to be True Copy
s8a/-

Dt. 13/1/98

Nt
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HYDERABAD
M.A.NO, OF 1998
I
C.ANC. 1374 OF 1997

RESTORATION APPLICATION
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Ul RULE_ 15°LF C.A.T. RULLS
I

=9 FE% 1998 ./
K, 39 LAA

orabad ©°

FILED ON: 9-2-1998

FILED BY:

FiS . B.MALLESHWAgI
B.RAMANA IURTHY .

ADVOCATES

COUNSELS FOX ACPLICANT
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APPLICATION PILED UNDER RULCQLe  OOF ORMERAL ADRINISTRATIVE
- RULES , 1987 - R
.ﬁ“..-ﬂw-rﬁ‘f“,ﬁ'ﬁ?ﬁi-&nnaﬁ-ﬁ.:ﬁ.,_.miw‘é&“‘““alﬁu“w“*‘
IN THE CESTRADL ADMINISTRATIVE TRIBUNAL, HYDLRANAD
Moo, BWh oF 1098
. : * . S 'E‘ . mw l_ ] L |: . L . :' ’(.r... |
Osasli0, " 1374/97 S R R

Y K
T . . . fﬁ L.
Toda - _

MaRdenmas ' S ‘ .. Ai”?%iém
1. The Superintendent, Govt, Railway

Dispensaty, Scuth Central Railway, - ' | -

Cuddapah and 3 others, +a RESPONDENTS /

o e 4 i w54 i S O S St 5 B A R S e o A5 S s e o
Bl.Xos . Bescription L Pages . Annexure
s e o i o O A et : i A i 5 W e ot 0 S i i 0 il il -l 0 i il i b i o

1. Miscellandous Application 3 1 to 2
7. Oreiaionad ﬁqp,&;c_@&,;@-- ,; PPN - 2R bt

bl e el . T I I R

1

COUNSEL TOR THE APPLICANT SECNATURE OF THE APPLICANT,
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD
m.aNo. Bk or 1008

IN
C.a4.N0. 1374 OF 1997

BETVEEN:
M.ademma, Age. 50 Years,
D ,No. I/BOG“B' 4
Yerramukkapalld,
Cudd apah . . APPLICM

AND

1. The Superintendent, Govt. Railway Dispensary,
Cuddepah Railways, Cuddapah dist,.

2, The Railway Secretary, OGovt. of India,
New Delhil,

3., The Chief Personal Officer,
South Central Railway Deparxtment,
Rail Nilayam, Secunderabad.

4., Divisional Railway Manager, S.C.Railways; ﬂﬂﬂzfvéé— /&iy
Guntakal Railway Division, Guntakal.

5. The District Superintendent of Police,
District Pokice Office, Culdapah, Govi. Of AP,
Cuddapah District,

6. The Mandal Revenue Officer, Govt. 0f A.P., f
Revenue Department, Cuddapah, 6Zﬂ??rvtj
Cuddapsh District. .o RESPONDEN%?.

BRIEr FACTD OF THE MISCLLLANIQUS APPLICAT ION

g . 2 e b e A k41 TS Tl S S YD S i . e et i D e Y S

The main Q. A is filed questionin;
the in action of the respondents in not releasing the Family
Pension to the Applicant. |
i. It is submitted that , T am the
Applicant in the main 0.A.NO. 1374/97 and Applicant in the present
M.A.. It is submitted that, I am the applicant herein and I filed
O.A. for release the Family Pension and pensionary benefits,
It is submitted that the Applicant's husbané M.Tirupalu was
working as sweeper under the Ist responden , i,e. the Superintende
the Government Railway Dispensary, Cuddapah Railways, Cuddapah |
while he was working as sweeper under the Ist respondent, he
suddenly disappeared in the year 1974 and his whereabouts are not .
known so far. It is submitted that after he absconded.from his
service, the wife of the deceased employee , applicant herein
made number of representations before the respondents in the main
O.A. about to release his family pension and other benefits as‘per
rules. The 4th respondent in the main O.A. gave a reply by its
letter No.G/R 500/General/PL, dt. 18/2/88 was rejected on the grou
nd the applicant has not furnished any details of her missing
husband, and his service particulars and the applicant lodge

police complaint, before

veld




e "R

)

r ’ . - .
‘r" concerned police ptation about her abgocondéd husband where about

t

T It 4is cubmitted thet the applicent mede

gaBe,

%

are not known 2o £ar.

2. | It iz cubmitted that basiﬁo; on the 4th
respondent*s proceedin.s, the applicant mede a -én;m;:riaini:
before ﬂigi:rie—\:_ Folice Superintendent Qt_ﬁﬁceﬁ' &’u&aagah P

Dts 16«-6-88 i.e4 the Kt respondent in the prosent 't-ﬁisr-’::elianiwﬁ
Applications to find m;i: vhere about her «fmsb&naa; ‘Then the

b respondent gave a raply to the %pum&, fmr making complaing |
beﬁaxé-theeixeiexnspa&tog. I town Polide Station, Cuddapah,
Cuddspeh Dists It is submitted that the applicent was already
made a’ mnqai.aint betore the Circle Inspect«ar. z Town Police Btation
Cuddapah, Cuddapsh Diata But thay have not tahen any ‘sm{ss

#

to £ind cut where ebout her husband, ‘

r-epméentats,ons,. ﬁt. 21=12=1993 and 2«12+1994 before the

6&! respondent in the preaenﬁ MaAs fOr releasing Legsal Heir
. 6+ L

Certificate, But o far the 200 respondent herein has not

issued the lLegal Hei:y Certificate till today.

4 - It is submitted that the Applicant has not

made a parties ag, Ref-%pm@ents in the main OuAse It is csubmitted
that unfer these citeumx&tances stoted abve, ﬂ%;ae:m respondents
in the present MiAe m:e ne—aessary barties in the presenit main O.Ad
Therefore these m regpondents may be Wa.aaﬂ a3 Respordents

S and 6 as mcesaary perties in the main Ouhe

. 28 RELIEES it iz therefore ?zagac' i:hai: tm.s Fan'ble
Tribunal may be pieaseﬁ to Impload the ahwe 5ané ézespon&ents
in the present M,A., a8 Respondents 5 and 6 in -the Main 0.3.

No. 1374/97 and pass such other orfer or orders as the Hon'ble

Court may deema £it and proper uﬁé‘eé the circéumstances of the

\FERIFIGM’IGN :

‘ T, ﬂ;A&éma. agod., 5& Years, abové naned
spplicant 8o hershy declore that the paras set out above in true
to my knowledge and beledving to be true on the legal advice of
my counsel and that 1 have not suppresced any matirial fecots

K - Hadeswons- o 2)05}!:)

Coungel J0v Fhe Applicant Signoature Of HL A pelc
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FILED BY: ‘
Mg, b, B.Mallesvard,

‘ l" :aiﬁamgna Murthy,
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CENTRAL ADMIN ISTRAT TVE TRIBNAL \
HYDERABAD BENCH, HYDERABAD \,

T~ \
M.A,Nc;_ gz;;ifﬁaﬂgf([T;~T;E:I§98 )
N
0.4, No, 1978 of 1908

Sz, B WV \/Q/u"ﬁ”%’m\/‘

COUNSEL FOR THE APPLTICANTS,
L AND
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2.2 Guogala lao

 SYeADDL, STANDIKG COUNSEL FOR C.G Rly
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w\ﬂ';ﬁ«APPLIC.afi‘m\f FILED UNDER RULZ D o@F Cax
- RULES , 1987

T THE CEWTRAL ALMINISTRATIVE TRIBUNAL, HYLZRABAD

Modo NO 2Uub  or j90s8
_ T
0.A.H0, 1374/97

—— . ——

MsAdemma. o APPLICANT

AN -
i. The Buperintendent, Govt. Railway

Dispensary, South Central Railway,
Cuddapah and 3 others. « o« RuSPONDENTS

CRRCHLLOGLCAL _EVENTS

o o —

A+ Nallgsinr, pORL

COUNSEL FOR THE APPLICANT

ERTEAL ADMINIST

STRATIV

=

L

SIGNATURE OF THE APPLICANT,




S TN THE HON'BLE CglJRAL ADMNIKISTRATIVE TRIBUNAL AT HYDERAZAD
oo T Meal.nNo. B3We  oF 1998

N
OC.A.NC. 1374 . OF 1997 -

M.Ademma, Age, 50 Years,

W/o. M,Tirupalu,

D.No. 1/306-B,

Yerramukkapalli,

Cuddagan. oo APPLICANT

AND B

t. Tne 3uperintendent, Govt. Railway Lispensary,

Cudc apah Railways, Cuduapah dist.

2. The Railway Secretary, Govt. of India,
New Lielhi.

I 3., The Chief Personal Officer,
South Central Railway Lepartmen:,
Rail Nilayam, Secunderabad.

4. Divisional Railway Manager, S.C.Railways, ' > féy
Guntakal Railway Division, Guntakal. Eﬁzdpf )

5. 'The District Superintencent of Police,
District Pokice Qffce, Cuddapah, Covt., of A.P.,
Cuddapah District.

6. ‘The landal Revenue Officer, Govt. of A.P., ,‘4
Revenue Jepartment, Cudcapah, ' f%”ﬁru
Cuddapah District. .. RESPCL\DELGTS.CE%

BRIEF FACLS OF YHE MISCLLLANIOUS APPLLCATL LON

e e A N A S R R T A R A mm S S G M g M e S S e den e SN S ama S S A S48 S s

The main O.A. is filed questioning
the in action of the respondents in not releasing the Family
Pension to the Applicant.

1. It is submitted that , I am the
Applicant in the main 0.A.NO., 1374/97 and Applicant in the presept

[{"]
o]}

M.A.. It is submitted that, I am the applicant herein and I fil
0.A. for release the Family Pension and pensionary penefits.,
It is submitted that the Applicant's husband H.Tirupalu was
working as sweeper under the Ist responden , i.e. the Superinten|er
the Government Railway Dispensary, Cuddapah Railways, Cuddapsh .
.hile he was working as sweeper under the Ist respondent, he
suddenly disa_.eared in the year 1974 and his wherezgbouts are not k
known so far. It is submitted that after he absconded from his
service, the wife of the deceased employee , applicant herein
made number of representations before the respondents in the maip
O.A. about to release his family pension and other benefits as pgr
: rules. The 4th respondent in the main 0.A. gave a reply by its
. letter Ko.G/R Soo/éeneral/PI, dt. 18/2/88 was rejected on the grpur
nd the applicant has not furnished any details of her missing
husband, and his service particulars and the applicant lodge

pclice complaint, before

..‘2
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PAGE.. 2

concerned police station about her absoconded husband where abouts

|
-

are not known so far.

2e , It is submitted that basing on the 4th
respondent's proceedinys, the applicant made a complaint

before Dlstrlct Police Superintendent OLficer, Cuddapah ‘

Dt., 16 6 88 1i. e.'the é%i respondent in the present Miscellanious
épp&ications to find out where about her hushand. Then the EW%\
EEt resconéent gave a reply to the appliganf for making complaing
before the Circle InSpector, I town Police Station, Cudd apah,
Cuddapah Dist. It is submitted thatAthe applicant was already
made & romplaint before the circle Inspector, I Town Police Statidn
Cuddapah, Cuddapah Dist. But they have mot‘téken any steps

to find out where about her husband.

3e- It is submitted that the applicant made

representations, dt. 21-12-1993 and 2-12-1994 before the

b#n
&= respondent in the present M.A. for eleasing Legal Heir

Certificate. But so far the 2nd respondent herein has not

issued the Legal Heir Certificate till today.

4. It is submitted that the Applicant has not |
made a parties as Respondents in the main Q.4.. It is submitted
5‘}-&.2 G Hh

that under these circumstances stzted above; c§ﬁ$E=EFE reqoonLentq
in the present M.A. are necessary parties in the pregamk main O.A,
Therefore these two respondents may e Implead as Respondents

5 and 6 as necessary parties in the main O.A.

5. RELILR: It is therefore Prayed .that this Hon'ble

. —— o —

Tribunal may be pleased to Implead the above I and 6;réspondent§
in the present M.A., as Respondents 5 and 6 in the Main O,A.

No. 1374/97 and pass such other order or orders as the Hon'ble
Court may deems £it and proper under the circumstances of the

case,
_VERIFICAIION
I, -MsAdémma, aged. 50 Years, above named
applicént do hefeby ¢eclare that the paras set out apove in trjue
tg my knowledge and beleiving to be true on the legal advice dgf
my counsel anéd that I have not suppre55ﬁgfﬁgﬁ Esgifial factsg

COUNSEL FOR APPLICANT SIGNATURE OF THEL APPLICANT,

A Mallesvoor - - S
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